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1 .l / 18.3.98. 	None for the applicant. 

On the r-equest made on behalf of Shri Llit Kishore, 

the Addl. Standing COunsel for the respondents, the case is 

/ 	adjourned to 13.4.98 for admission. 

/CBS/, 	 (L.R.K. Prasad) 

Member(A) 

13.4.98. 	On the request made on behalf of Shri Lalit Kishore, 

the case isadjourned to 8.5.98 for admission,.w-ith-the consent 

of the applicant. 

(L.R.K. Pra3ad) 

Membr (A)  

3./ 8.5.98. 	On the request made on behalf of ShriR.P. Ojh  

the learned counsel for the applicant, tL' cse is 

adjourned to be taken. up on 24.7.98 for admis. on. 

: 	. 

(L.R4K.Prasa-d)- 	 (V.N..brotr 

.. Jernber (A) 	 !ic'—c1airrnar 	-- 

	

4./,2 .7.98a 	Shri A.K. Ojha, the counsel for the applicant. 

The learnedcounsel for the applicant states that 

the applicant has died on 13.7.98. He further states that 

an application for substitution shall be moved for bringing 

legal representative on record. 

	

2. 	List this DA on 7.10.96 for direction. 

/cj 85/ 	(L.R.K. Pras3 - 	 (V.N. Plehrotra) 

Member (A) 	 - 	 V i ce— ch ai r man 



NrA 
1 

5/07.10.98 	flone forthe parties. 

List on 18.12,1998 for direction, 

(Laks1ina4) 	 (L.R.K.rasad) 
Member(J). 	 Member(A) 

6/18.I2,98 	List on 29.01.1999 for direction. 

(La Rs hma n ha) 	 (L..K.Prasad) sJ 	 I1ember(J) 	 I1ember() 

7.! 2.199. 	None for the 4 parties. List it on 5.4.99 H 

for dirction. 

(LAKSHMIN JHA) 

MEMBER (j) 

8/05.04:99 	Shri A.K.Oha, counsel, for the applicant. 
None fozthe respondnts. 

j 

Let it be listed again on 19.041999 
for hearing on M.k. No.199/98. 

•(S..Narayan)' skcr 	 Vice-chajan 

L 

F' 
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List it for hearing on 1.9.1999 with the 

name of Shri A. B. Ojha, counsel for the applicar 

an Shr D.ç Jha, AC for the respondents. 

( 	. Hminglia a 	 ( Lakshman Jha 
Member (A 	 Member (J) 

	

10/01.09.99 	For want of time,the hearing is adjourned 
2.10.l999. 

• 

(L.kiglkana) 	 (.Narayan) 
YJ 	 Member(A) ' Vice.s.Chajan 

11./ 21.10.99 

On the request made on behalf of the app1icant, 

let it be listed after four weeks on 22.11.99 for hearing. 

/C8S/ 	(4-HMJGL1-.4N*) 	 (S. NARMYAN) 
11E1BR (A) 	

VICE_CHATRIrN 

12/22.11.99 Shri A.B.0j, counsel for the applicant. 

Shri D.LJha, AISC for the respondents. 

Heaid the learnedic oounsel for the parties. 

Azgumfnt concluded. 0cder reserved. 

(S.Nazayen) 

	

sK.1 	 ice-Chzi 
• 

13/11.01.200Q 	0der pronouncedas per separate sheetsc 

(S.ayan)  

irrra 


